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f[THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI PRANAB 
MUKHERJEE) : (a) The value of assets 
seized by the Income-tax authorities in the 
course of searches conducted in two 
important groups dealing in iron and sarees is 
as under :— 

(i) Iron & Steel Dealer Group  : 

(searches conducted in June, 1974)        j 
Cash including Fixed 

Rs. 
Deposit Receipts 20,41,819 
Jewellery (value) 16,05,95) 

(Approx.) 

f[ ] English translation. 

(ii) Sarees   Dealer   Group   :     "   ' 
(searches conducted in August, 1973). 

Rs. 
Indian cuirency. 11,76,700 
Foreign cui rency and Tra- ; 
vellers Cheques (vahie in 
Indian  rupees) 2,840 

Silver  15,000 
r     (Approx). 
Other assets    '     ' 55.000 

(b) to (d) Orders under section l32.(5) of 
the Income-tax Act, 1961 ha\c been passed in 
respect of both the groups after making the 
requisite enquiries including preliminary 
scrutiny of the account books estimating the 
undisclosed income in a summary manner 
and retaining the assets seized as per details 
below :— 

Undisclosed Value of 
income esti- assets re- 

      -          mated under tained u/s 
section 132(5 ,   132(5) 

 Rs. Rs. 
Iron & Steel 
dealer group       2,75,63,314      36,08,523 
Sarees dealer 
group 63,42,199       11,51,200 

So far, no prosecution has been launched in 
respect of any of the above persons for tax 
evasion. Further investigations are in progress 
for completion of regular assessments. It is 
only after the investigations are completed, 
establishing that an offence has been 
committed under Income-tax Act or under 
Indian Penal Code that a prosecution can be 
launched.] 
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t [Property tax assessed on ex-nilers 

1534. SHRI KISHAN LAL SHARMA: 
Will the Minister of FINANCE be pleased to 
state the value of the property assessed for 
realization of property tax from the tx-rulLMs 
after abolition of their privileges?] 

1[THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA-NAB 
MUKHERIEE) : Apparently the Hon'ble 
Member is referring to the assessment to 
Wealth-tax of the value of the property 
possessed by ex-rulers. The ex-rulers whose 
privileges were abolished were not exempt 
from payment of wealth-tax even prior to the 
abolition of their privileges. There were as 
many as 277 ex-rulers whose privileges were 
abolished. The particulars of wealth possessed 
by each one of them are not maintained. If the 
Hon'ble Member wishes to have information 
about any particular ex-ruler who may have 
been assessed to wealth-tax the same will be 
collected and furnished.] 

 

-{-[Arrears of income-tax against ex-rulers 
in Rajasthan 

1535. SHRI KISHAN LAL SHARMA : 
Will the Minister of FINANCE be pleased to 
state : 

(a) the names of the ex-rulers of States in 
Rajasthan who have come under the purview 
of the Income Tax Act after the abolition of 
the privileges; and 

(b) the annual amount of income-tax 
assessed on these ex-rulers and the arrears 
outstanding against each of them?] 

t[THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA-NAB 
MUKHERIEE) : (a) Ex_Rulers of Slates in 
Rajasthan were under the purview of the 
Income-tax Act even before the abolition of 
the privileges. They were only entitled to 
exemption of certain incomes from levy of 
Income-tax. 

(b) Does not arise.] 

Reorientation of purchase policy by 
Cotton Corporation of India 

1536. SHRI DEORAO PATIL  : 

SHRI     KRISHNARAO    NARA-
YANRAO DHULAP  : 

PROF. N. M. KAMBLE : 

Will the Minister of COMMERCE be 
pleased to state : 

             j[    ] English translation. 

 

 


